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IN THE H,GH COURT FOR
AT HYbTf,E;TATE OF TELANGANA
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THE HONOURABLE THE (

rHE HoNouR^;l:::XiXcE 
sRr APARESH K,MAR srNGH

]LE SRI JUSTICE G.M. MOHIUDDIN

PRESENT

s.882 and
WR

026

IT APPEAL No 883 OF 2026w.

AND

NOA. :882 OF 2

Writ Appeal under clause 1l
order dated ou-or-ro^,';:l:THl::T:lT, prefe'ed 

Asainst the

Between 
_._-. rev.-.r \)t zvza. on thefileof the High Court

M/s. Koushik Mutually Aided Co_O[. Housing Society Ltd., H. No. 1 _ 2 - 45,Gaganmahal Road, Domalguda, Hyderabad, tetangana Rep. by its SecretarySri G. Sbnkarsh Reddy Sio. Late G. Ram Swaroop Reddy, Aged about 46years, Occ. Business R/o. H. No. 1 _ 2 _ 4l,Gaganmahal Road, Domalguda,Hyderabad, Telangana

1

2

...APPELLANT

V. Narsimha Reddy, S/o. Late Sri V. Linga Reddy, Aged about. 69 yrs., Occ.
Business Rl/o. H.No. 3_2_B7Ol3, VNR Complex Station Road, Kachiguda,
Hyderabad, Telangana.

The State of Telangana, Rep. by its principal Secretary, Municipal
Administration and Urban Development Secretariat Building, Hyderabad,
Telangana.

The Greater Hyderabad Municipal Coiporation, Rep. by its Commissioner,
Tank Bund Road, Hyderabad, Telangana

The Commissioner, GHMC, Tank Bund, Hyderabad, Telangana

J
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l.A.

5. The Chief CitY Planner

HYderabad Telangana

NO :2 oF2026

t.A. NO:3OF 2026

W.A.No 883 0F 2026

GHMC Town Planning' Head Office' Tank Bund'

...RESPONDENTS

he circumstances stated in the

rt maY be Pleased to susPend

P No. 13021 of 2026' dated

Petition under Section 151 CPC praying that in t

affidavit filed in suppod of the petition' the High Cou

the order passed by the learned Writ Court in W

O5 08 2026 pending finai disposal of this Writ Appeal

Petition under Section 151 CPC praying that rn the clrcum

affidavitfiledinsupportofthepetition'theHighCourtmaybep

further proceedings in WP No 1302'1 ol .2026 ' pending final

Appeal

counsel for the Appel I ant, snr a sffif[i3it],ilt1S"u NSEL

SRI, DANDU LAXMAN

counser for the Respondent No' 
'' 
t*l[ 

il'rtJ^[EPi"-EBS"

CounselfortheRespondentNo'2:GPFoRMUNICIPALADMINISTRATIoN
AND URBAN DEVELOPMENT

Counsel for the Respondent Nos.3to5: SRI MIDDE ARUN KUMAR,
SC FOR GHMC

stances stated in the

leased to staY all the

disposal of the Writ

writ Appeal under clause 15 of the Letters Patent Appeal Preferred Against order
Dated 05/08/2026 in WP .No.720 ol 2026- on the file of the High Court

Between:

i#,ffii#*,:i:'+r{iTf j*,;f#,tr#:i;u*tf 'f.;if,",#f
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AND ...APPELLANT

Kachiguda,

Mun icipal

'1. V. Narsimha Reddy, S/o. Late Sri V. Linga Reddy, Aged about 69 yrs., OccBusiness R/o.H.No.3-2-87013, VNR Complex Station Road,
Hyderabad, Telangana

2. The State of Telangana, Rep by its Principal Secretary,
Administration AND Urban Development Secretariat Building, Hyderabad,
Telangana

l.A. NO: 2OF 202
...RESPONDENTS

3 The Greater Hyderabad Municipar corporation, Rep. by its commissioner,
Tank Bund Road, Hyderabad, Telangana

4. The Commissioner, GHtMC, Tank Bund, Hyderabad, Telangana
5. The Chief City Planner, GHMC Town planning, Head Office, Tank Bund,

Hyderabad, Telangana

6

Petrtion under Section i 51 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to
suspend the order passed by the learned writ court in wp No. l2ol 2026, dated
05.08.2026, pending final disposal of this Writ Appeal

l.A. NO: 3 OF 2026

Petition under Section 151 cpc praying that in the circumstances stated in
the affidavit filed in support of the petition, the High court may be pleased to stay all
the further proceedings in wp No. 72o of 2026, pending final disposal of the writ
Appeal

Counsel forthe Appellant: SRI B. SHRAVANTH SHANKER COUNSEL
Ms. GRAHITA AGARWAL REP
SRI. DANDU LAXMAN

Counsel for the Respondent No.1: SRt VADEENDRA JOSHT

counsel for the Respondent No. 2 : Gp FoR MUNrcrpAL ADMrNrsrRATroN
AND URBAN DEVELOPMENT

Counsel for the Respondent Nos.3to5: SRI MIDDE ARUN KUMAR,
SC FOR GHMC

The Court made the following: ORDER
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HE TIIGHC OLRl FORTHE STATE OF

ATHYDERABAD

TIlE HON'BLETIIECHIEF JUSTICE SRI APARESH KUMAR SINGH

AND

THE HON' BI,E SRI JUSTICE G.M.MoHIUDDIN

WRIT APPE AL Nos.882 and 883of 2026

Dated: 20.08.2026

W.A.N o.882 of 2026

Iletweett:

and

V,Narsimha Reddl

and ,l others. ...ResPondents

W.A.No .883 of 2026

Betu'een:

and

V Narsin-rha Reddl'

and 4 others
..,Respondents

TE ANL GANA
I\T

M/s. Koushik Mutuallv Aided Co-operative Housing Society Limited
...APPellant

M/s. Koushik Mutualll Aided Co-operative Flousing Society Limited'
...APPellant
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COMMoNJUDGM ENT:

LezLrned counsel Sri B.Shravanth Shanker assisted by learned
counsel Ms. Grahita Agarwal, representing learned counsel Sri Danclu
Laxman, appears for the appellant.

Leamed Senior Counsel Sri K.Vivek Rcddy, appears for
Sri N.praveen Reddy, leamed counsel for respondent No.l in
W.A.No.Sg2 of 2026. He also appears for Sri Vadeendra Joshi, learned
counsel lor respondenr No. I irr W.A.No.gg.} o12026.

Sri Midde Arun Kurnar, learned Standing Counsel for Greater
Hyderabad Municipal corporation, ,pp.ur. for respondents No.3 to 5.

2 Both the writ appears are bv the unofficiar respondent in
W.P.Nos.720 and 13021 of 2026, being aggrieved by the common
interirn order dated 05.0g.2026 passecl in the said writ petitions in
respect of the subject property, whereby the learned writ court directed
the Commissioner, Greater Hyderabad Municipal Corporation (GHMC),
to issue provisional occupancy certillcate to the writ petitioner, who is
respondent No. I herein, in respect of the property adrneasuring 1g02.53
square meres in Survey No.129l6g paiki, situated at Banjara Hills,
Shaikpet Mandal, Hyderabacl District. However, it was rnade clear that

\
\



=tli'_'?

the urit petitioner shall not alienate the propert'v in favour of third party'

except leasing the propertl and the said order was made sub'iect to

fudher orders of thc court The learned writ court' rvhile clirecting the

matters to be posted for 24 08 2026 lor hearing immediately after

motion list. also directed the interim order granted earlier to be extended

rill then

3. fhe appellant. who was the unofficial respondent in the wrtt

petitions. u as also present rvhen the impugned interim order was passed'

Both the Nrit pctitions have been posted fbr 2'1 08 2026 ie ' coming

Monda-v-. 1'he appellant has also filed a stay vacate petition and counter

alfidavit in both the matters Essentialli' the grievance of the appellant

is that the u,rit petitioner had obtained the building permission on the

sub,lect propertl b,v misrepresentation which has been revoked on the

representation of the appellant Pending adjudication on the challenge to

the revocation order. the learned writ court has directed the GHMC to

issue the prorisional occupanc)' certiflcate 10 the writ petitioner' The

learned writ coun has, houever, made it clear that the writ petitioner

shall not alienate the propefi) in tavour of the third parly' except leasing

the propertl' and it shall be subjcct to lurther orders of the court The I
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matter has been postecl on 24.Ag.2026 for heartng immediately after themotion list

4. According to learned counsel for the appeliant, it is the owncr ofthe part of the subject property. Reference is raade to the previous
litigation between the parties, which went up to the Hon,ble Supreme
Court.

5. On the part of the writ petitioner, jearned Senior Counsel hassought to explain that the appellant does not have any conneclion withthe subject propefty. The learned writ court deemed it proper to directthe GHMC to issue provisional occhpaacy certiflcare with a condition
that the writ petitioner wilr not arienate the property in favour of third
parl.y" except Ieasing the property. The appellant has filed a stay vacate
petition and since the rlatrer. is posted on 24.0g.2026 itself, this coun
may not interfere in the rnatter at this stage.

6. Leamed Standing Counsel for GHMC submits that GHMC is in
the process of filin.q the counter affidavit. He has ref.erred to Section
455 of the Greater Hyderabad Municipal Corporation Act. 1955, under
which occupancy certificates are issued. According to him, the GHMC
rvould be filing its counter affidavit on or before 24.0g.2026.



T. Upon hearing learned counsel lor the parties in the limited gamut

of tacts taken note abo\e' \\e do not deern it proper to make any

obsen'ations on the merits of the case on contesl between the parties'

since the writ petitions are posted for 24 08'2026 i e ' after four days and

the appellant has also hied a stal' vacate and counter af1-rdavit in the

matters and moreover the GHMC is also in the process of fiiing its

8. The *nt appeals are therefore disposed of without any

observations on the co(rectntss o' legality of the impugned interim order

or the merits of the case' lvith a request to the learned writ coufi to hear

the matters on 24'08 2026' subiect to'completion of pleadings b'v the

parties. Alt the pa(ies are supposed to cooperate in the proceedings

counter afltdavit

There shall be no order as to costs

Misccllaneousapplicationspending.ifanl.shatlstandclosed,

To,

The PrinciPal Secretary,
Secretariat Building, HYde

SD/. NAYANI CHAN DRA SEKHAR RAO

DE TRARPUTY REG

//TRUE COPY// \

SECTION OFFICER

MuniciPal Administration and Urban DeveloPment

rabad,febngana
1

2 The Commissioner, Greater Hyderabad l,4unicipal Corporation. Tank BUnd
Roac1, Hyderab ad. Telangana

i #5 :"#Siliil"c,!Mc: T:.t Bund, Hvderabad, reransana

. lv-1.:.!"a;;1,;;;;;' 
GHMC rown P'annins' nurJ 6m.i Tank Bund,
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HIGH COURT

\ DATED: 2ol08t2026

COMMON JUDGMENT

WA.Nos.882 of 2026 AND 883 OF 20
..H- SiAr
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DISPOSING OF BOTH THE WRIT APPEALS
WITHOUT COSTS
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